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PART-I
Preliminary,

1. Short title and commoncement ~-(1) These rules may be called the
Tripura Beard of Secondary Education (Teachiers’) RPlection Rules,
1978

(2) They sha]l come into fores on-and from the date of their pub-
lication in the Official Gazette, -

2. Definitions :—In these rules, un]ess the context otherwise requires ;

(a) *"Act” means the Tripura Board of Secondary Education Act,
1973 ;

(b) ‘candidate” means:- contesting teacher candidate ; =

(), “constituency” means the District Constituency ;

(d) “clection’ means the eleciion. of teachers, reprosentatives as previded
inclause (xiv) of sub-section (1) of _seotion 4 of the Act ;

(o) “clector” means all teachers including Assistant Headmasters of
all recoguised High and- igher, Secondary Schools but shall not
include Headmaster of High. and Higher Secondary Schools and
teachers temporarily appointed  against leave and deputation
vacaneies.and non-teaching staff of the aforosaid- scheols ;

(f) “Form” means a form. appended to these rujes é

(8) “polling station” means the places fixed under rule 35 for
taking the poll at that election ;

(h) “Returning Officer*’" includes an Assistant Returning  Officer
performing any function which he is authorised to perform under
these rules :

(i) “roll” means the electoral roll for a constituency ;

(i) “Registering Authority” means such person as the, State Govern-
ment may appoiat to perform all or any of the duties of the
Registering Authority ;

(k) “Revising Authority” means such person as the State Government
may appoint to perform all or any of the duties of the Revising
Authority,

s e
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PART—II
VLECTORAL ROLLS FOR DISTRICT CONSTITUENCTES.
3. Constituencies—Each Revenue district of the State shall be a

district copstituency and the electors of each district constituency
shall elect one teacher representative in the Board ;

4, Constitution of Electorate —Electorate for election of members
of the Board unhder clause (xiv) of sub-section (1) of section
4 of the Act shall consist of all teéachers “in¢luding Assistant
Hleadmasters of all recognissed High and ‘Higlier Secondary
‘Schools appointed in substditive post -but <hall not inclide
Headmasters of High and Higher Secondary Schools and teachers appointed
nn temporary ‘basis against caswal vatangies and non-teaching ‘staff of the
aforesaid schools.
5. Hlgctoral Roll :+-Name of all persons constituting the electorate shall
be ingluded in the eleétoral roll

0. Yreparation of electoral Roll.—(1) The electoral -roll -shall be
preparcd by the Registering Authority in such Form and in such languages
sn the State Governmeént may direct.

(2) The electoral roll of the district copstituency shall be -prepared
in one part and the part shall be sub-divided ioto such number of sections
a3 there are sub-divisions in the District.

(3) The electoral roli shall be prepared with reference to the .jparti-
cular date to be fixed by the State Government in this behalf and shall
oontain the names of such persons only as are, on date, eligible for being
included therein.

7. Employment -of -agont by Registering authority :—For the purpose
of preparing the'electoral woll the Reogistering Authority may employ-such
agint as he thinks fit. ' .

8. Publication of Draft Electoral Roll— The draft electordl folt
shall'bo published by ‘the Registering -Authozity in tho following maniér,
namely t— ' :
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a) the part of the electoral roll for each district shall be publised
at the office of the Deputy Director of Education of that district ;

b) the section of the electoral roll relating to a sub-division shall be
published at the Inspectorate of Schools where there is such an
office in that sub-division, ”

¢) acopy of the complete electoral roll shall be published at the office
of the—
(1) Registering Authority ;
(2) Returping Officer.

9, Notice inviting claims and objections :—(1) A notice in Form-1 |
shall be published along with each part of section of the draft electoral:
toll or the CO_mpiete draft electoral roll as the case may be published
wnder rule 8 specifying the Revising Authority to whom and the peried
referred to in sub-rule (1) of rule 10 within which claims for being included
in ihe electoral roll or objections to the inclusion of any name oOf “other
entry thergin are to be preferred.

(2) All such claims and objections shall pe addressed to the Revising
Authority specified in the notice and sent to them by registered post.

10. Claims and objections when and how to be made.—

(1) All claims for inclusion of any pame in the electoral roll and all
objections to the inclusion of any name or other entries therein shall be
made in Form—II and Form—IIl respectively within 15 days ‘from the '
datc of publicaticn of draft electoral roll under rote 8.

{2) No claim or objection shall be entertained if received after the
time referred to in sub-rule (1)- )

11. Particulars regarding claims and objections i-—

(1) A claim for inclusion of any name in the draft electoral roll  must
ho signed by the person who desires his name to be so included.

(2) Where objection is made to the inclusion to the draft electoral roll
of the name of any person of auy entry, such ebjection shail contain in
respect of such person or entry, as the case may be, all particulars entered.,
in the electoral roll. ' ‘

Veaed A



Tripura Gazette, Extraordinary Issue, March 21, 1980 A. D. 3

+ (3) No person other than one whose name is included in the draft
clectordl roll shall prefer any objection to the inclusion of any name or any
other enfry in the said roll.

12. Making of correction of drafl electora] roll— -

(1) The Registering Authority or the agent employed by him under
rule 7..may, within the. perlod specified in sub-rule (1) of rule 10, make an
il pphcahon to the Rewsmo Authority for making any correction in' the draft
vle (,tor'li roll which he considers necessary for the preparation ¢f a complete
and accurate electoral roll.

(2) The Revising Authority ‘shall, upon receipt of such application,
rerve on each of the person  affected by the application a notice. specifying
the correction which is propesed to be made and the places where and the
fime when objection to the proposed correction will be heard :

Provided that no such notice shall be served where Revising Authority
is satisfied that the application for correction sould be granted or where
the application is one for the correction of clerical or printing error.

13. Register of claims and objections— A Register of all c]a:ms and
objections shall be maintained by the Revising Authority.

14. Notice of objection wheh to be given.— (1) Subject to the provi-
sjons of sub-rule (2), except in acase where the Revising Authority is
satisfied as to the validity of an objection every person whose applicatien is
receivad within time shall be served with a notice in Form-IV by the Rev:smg
Authority specifying the place where and the time when his claim or objection

will be heard and directing hlm to be present with such evidence as he may

wish to . adduce.

(2) When objection is made by any person to the inclusion of the
name of any other person in the draft electoral roll, the Revising Authority
shall, except where he is satisfied as to the validity of the objection, serve on
sucl other person a notice in Form-V giving the grourds on which the
inclusion of the name has been objected to and require such person f¢ attend
the hearing at the time and place specified in the notice either personally or
through a duly authorised agent.
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15. .Bervice of notice.— Every motice issued by theiRevising - Authority
shall be sent by registered post. :

16, Iinguiry into claims and objections by the Revising -Authority—(1) At
the time fixed for hearing, -the Revising -Authority shall :hold asummary
onqniry into .the claim or objections .preferred and shall record ‘his
decision thereon.  He shall, also after -considering the objection that .may+be
pieferred, decide any application made by the .Registering Authonty for
centectjon of the eléctoral rofl.

() For the purpose of an enquiry under this iule the :draft ielectordl
roll as:published under rule -8 shali-be presumed to -be completed and cafrect
uniil the contrary is proved by:-the person challénging its correctness.

(3) ‘No party -shall have any right ito -be represetited - by -a-lepal
practioner in any preceeding. under these rulés.

17. Decision of the Revising . Autherity regarding claims -and: bbjectlou’s to
befinal— (1} The-decision given by the :Revising ‘Authority under 'nile 16
as regards olaims and -objections shall be final :and such decision :shall-be
communicated to-the Registering Authority who shall thereupon cause the
draflt electoral roll to be :amended in accordance with such decision, The
Revising Authority shall also direct the Registering Authority to correct
any clerical or printing erfor which he may himsélf discover in the draft
clectoral roll. ‘ _

(2) The Registering Authority may also of his own motion cortect any
mis-spelling which he may discover in the draft electoral roil even

after the decision of the Revising Auothority has been commumcated to
hir, -

8. Ilinal publication of the draft electoral roll—

(1) The draft electoral roll with the revisions, if any, made under the h

foregoing ruje shall be republished in the manper specified in rule 8. At shall
eome into force from the date of such republication and shall remain in: foreo
fora pericd of three years afier which a fresh electoral roil shall e .prepared
in accordance with these rules :

Provided that the State Government may-ditect thio prepavation: ofa
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[reshi; electoraliroll in accordance: with these rules at any:time before the
expiry of the:said period of threé- years; :

(2) IL: after:the. expiry of the period of three: years: referred to in
sub-rule (1) and before the: finali publication of a fresh electoral rolli the
clectoral body, is. called. upon to elect a member or membets under clause
(xiv).ofsub-seetion: (1),of section:4. of the. Act; the: old: elegtoral, roll! shail,
for the purpose of such clection, be treated as valid.,

19:  Custedy. and preservation.of.the electoral roll, etc.—

(1) The papers mentioned: in column I of the Sclieduie to-thiese rules
shall be: preserved. in.the: custody mentioned: i the second: columit: fé1: the
period specified in the third column thereof. :

(2); The public shall have a right: to inspect * the elections papers
mentioned:ini the schedule and.to:get atfested copies: thereof'on: payment of
a.fee of Rs: 10

PART—III
GENERAL PROVISIONS
20. Returping. Officer and his. Assistant.— TFor the. purposg, of, each
-election, the State Government shall appoint a Returning Officer. for.cach
constituency to conduct the election in ‘the manner as provided. in these
rules and may also appoint one or more Assistant Returaing Officer.

21.  Notice of intended election and.appointment of dates for nomination,
etc.— (1) Whenever election as reférred toin clause (xiv) of sub-section
(1) ofsection 4'of the Actis to be held the Staie Government shall by one or
more notifications publish in the Official Gauette and in such a manner as
it decms necessary, call® upon all district constituencies to elect members of
the Boarditiefore such date or dates'as may be fixed'by the State Government
in this behalf. o

(2). The-State- Governmentt shall, by a- notification in the  Official
Ciazetle, appoint for-every election {a) the last- date for makiig nomination
which shall: beva datewot: later; than:14th  day.and not-eartier: than 9th day
after the dalesof, the. publication: ofithe: notification-in this-sub:sectiom:
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(b) a date for the scrutiny of the nomination which shall bea “date pot
laier than the third day aftet the last date for making nomination.

(¢) thelast date for withdrawal of candidature which shall be third
day aller the date for scrutiny of the nomination, '

(dy the date on which a poll shall, if necessar'y,:be taken which shall be
a Jate not earlier than 15th day after the last date for the withdrawal of
candidature,

97, Notice of election— On the 1ssue  of a notification under rule 21 the

Returning Officer for the election shall give notice of the intended election in”

Form—VT and caused it to be published in such manper and in such places
as the State Government may direct.

73. Presentation of nomination papers— (1) On or before the date

appointed under clavse (a) of sub-rule (2) of rule 21 each candidate shall

either in person or by his proposer and scconder between houis of eleven in
the forenoen and three in  the afternoon deliver to the Returning Officer at
the place specified in this behalf in the publication notice 2 nomination paper
completed in Form-VII together with a certified copy of the entry relating to
ihe eandidate in the electoral roll for the constituency in which his name
appears, )

{2) No elector shall subscribe whether a proposer or a  seconder, more
than one nomination paper at any District constituency e]ecnon

(3) Any nomination paper which js not received before 3 0’clock in the
allernoon on the last date -appointed under clause a} of sub-rule (2) of rule

21 or to which certified copy referred to in sub- rule (1) of the rule .is not
attached shall be rejected,

24. Procedure on receipt of nomination papers— On the presentation of
a nomination paper, the Returning Officer shall—
(a) sign thereon a certificate stating date and time of presentation of
the nomination paper and enter thereon its serial number.
{h) inform the person or persons presemting the norination paper of
the date, time and place fixed for the scrutiny of pominations; and’

ERSIPRRRT S S
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(cy cause tobe affixed .insome - eonspicuons: Place.in-his office: a;copy
of the nomination paper as certified and numbered under clause (a) .of.this
rule.

25  Scrutiny of nominations. —(1} : Onthe date: and:at the-time.and place
appointed for the scrutiny ofrmomination. ‘Papers, . the Returning, Officer-shall
examine the nomipation: papers in presence of the,candidates . or their
amhorised agents,.if any; who. may be present, after giving -them reasonable
facilitics for examining of the nomination papers.

(2) The Returning Officer..shall -examine. the . Domination papers and
decide all objections which may be made to any of them.

(3) The Returning Officer may either on such objection or on his own
motion and. after such surmary inquiry, if any. as he thinks necessary,
reject a nomination paper on any of (he following grounds, namely

(a) that the candidate is not qualified under the Act o be chosen to
fill the seat.

(b) that there has been failure.to.comply. with-any of the provisions of
rule 23, or,,

(c) that the signature of the candidate or:his. proposer is not genujne
or has been obtained by fraud.

(4) The Returning Officer shall endorse on each nomination paper his
decision accepting or rejecling the game and if the nomination paper is
rejected, shall record in writing a briel siatement of his 1easons for such
rejection.

(5) At the end of the scrutiny, the Returning Officer shall announce’

the nominations of candidates ‘whose- nominations. he has accepted and prepare
a list showing the names in ‘Bengali ¢Iphabetical: order with :partieulars as
riven in'their nomination: papers.

{6) Where all nomination papers have beeny rejected. the.. Returning
Officer - shall report the fact -to the Secretary: to.the Government of Tripura
in- the Education Department. ‘

26. Notice -of withdrawal of candidature.~(1)  Any, candidate may
withdraw- his candidature . by.a netice jn writing, which. shall be signed . by
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him and delivered before ‘3 O'clock persorally or through his authorised
agenis to the REIUPH]I’Ig Officer oir the- date appointed for the. Wilhdrawal
uitder clause {c) of sub-rule (2) of rule 21, 7

{2) No person who hes giver' a1 otice for withdrawal of his candidature

wnder sub-rule (1) shall be allowed. 10 cancel the notice: _

(3) ‘The Returning Officer shall, on receiving @ notice of withdrawal
“under sub-rule’ (1) as soon as may' be thereafter - cause a’ notice of the
withdrawal to be affied in some cbn:sp'icuoi;e place in his office.

(4) * A notice of w1t11d1awal of candldature under subrule (1) ‘shall be
in Form VHIL Co E SE, .

(5) On receipt «f such nohce the Returnmg Oﬂlcer shall note thereon
the date on w hlch and the hour at which'it was dehvered and cause a copy
thereol mgelher with a ne Ucc to be affited in some Consp:cuous place in his
oflice, : :

27. Preparation of list of contestlng candidates.— In every case in which a
pall is to be takén, the Retursing “Officer shall,- immediately after 1he expiry
af the period within which the candidaiure ‘may be w1thdrawn under clause
(¢) of sub-rulé (2} of rule 21, :

(a) prepare in Form IX a list of valid nom]nanon containing the names
in alphatet Jcal order and the parnculals «f the Va]rdlly nommated candidates
as given in the nomination papers

(b)Y cause a copy of {he list to be aﬂ”lxed in some conspmuolts place in his

offica, ; b B s :
78. Detlaration of result in uncontested clection.—Where on preparing the
Jist under. rule’27 the Returning Officer /finds that the number of contésting
candidates therein does rot exceed the numter of seats, Le shall forthwith
deciare such candidate as duly-elected. A

20, Publication of list of coptesting candidates.—Where on preparing a
list of contesting condidates under rule 27 ike Returning Officer finds that the
pumber*of contesting ear didafes excceds the numter of seats -to be filled, e
hall forthwith publish the 1t in such p anner as may -be specified  by. the

B oL G LR
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State Government and shall also declare that poll shall ba taken on the date
and plage apnd during the hours appointed in ghat behalif, .

30, Death or candidate Fefore poll.~Jf g candidate, whose Jﬁb]ﬁiﬂaﬁOl‘l’f

has been found valid onscrutiny and who has not withdrawn his candidature,

dies, and report of his death is receiveq by the ‘Returning Offige; - before the -

commencement of the PoJl 1he Returning Officer shall upon being safisfied of

Provided that no nomination shall be 0ecessary in the case of a candidate
whose nomination wag vahd at the time of the Counlermanding of the voll i

Provided furtper hat no person who has ‘given a notice of "Withdrawalr-df

bis candidature before the countermanding of the poll “shall- be eligible for-

.,

being nominated for the tlection afler such countermanding, g

31 DBallot papers, (1) On receipt of the Iist of the nanies of the _élig:ibl,ﬁi

for each constitucucy,

{(2) BEvery Pres:’ding Officer shkall be’ supplied with sufﬁdent j}ﬁlﬂbglj _' of
ballot papers by the Director of Educatioq. " L o
(3} Every ballot paper may, before issue 1o an elector, be staﬁyppd y‘v__ith
such distinguished marks ag the Siate Government may direct. S S
32. Ganvassing in election.—Aj) Carvassipg in Connection with the. election
shall cease 48 ho_urs before the date of election, : § se :

33. Adjournient of poll in emergencies.—(1) If the proceeding at any

place of polling are interruptedior . oObstructed by ripj Or OPen violanée or if it

is not possible to take the pol] at any such place on actomnt of any paturaf

calamity or any other sufficient 'cause, the Presi'di‘ng Officer shalj annoince an

adjournment of (fe Poil 1o a date 10 be notified latér and immediately tepor the

circumstances to the Secretary to the Government of Tripura iy the Educatioi; '

Department and also to the Returning Officer.,
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2} Whenever a poll is adjourned under. sub-rule:(1) the State Government
shall as soon as may fix' the date on.which, the place at .which and the: hours
dnring which the adjovrned poll shall be taken and notify the said-details to
all goncerned in such manner as it may- think fit,

(3) On the.date on which such adjourned poll is taken the electors who
have already voted at the poll before its. adjournment will not. be entitled to
vate; but-only-the remaining electors who were: entitled to vote.at' the: place of
polling before its adjournment may vote.

PART—-IV

VOTING AT ELECTIONS IN DISTRICT CONSTITUENCIES.
34. Fixing the time of pelling for teachers representative-electionand the
manner of voting.—(1)  At.everyteachers representative election : where.a poll
is to betaken the Returning Officer shall specify the hours -duging which. the

poll will be taken and given due publicity of the polling,places specified under
rile.35 and the hours so fixed.

(2) At every electionwhere:a poll is. taken, voter shall be given. by ballot
and no vote shall be.received by proxy, Ewverv ballot:box used at the poll shall
ba previously approved by the State Government.

25, phace of pelling.—Each. High and Higher Secondary School of a district
shall he o polling station for casting voles by. the voters of suzh school.

36. Presiding Officer—(1) The Headmaster of iespective school shall act
aa Prosiding Officer and in case of a school if the post-of Headmaster’ is vacant
or the Tleadmaster is not available for any reason, the Director of Education
shall appeinta-Presiding Officert for condueting the poll-in such school.

(2) The Presiding Officer -shall “perform: theé functions required: to-be
performed by him in this pule and it-shall bezhis: general .duty toikeep order at
the:polling:station-to:see that the pollsis:properly-taken. - -

37. Manner of recording votes—(1): -An elector 'has.only one:rvote at-an
claption in the: district.constituencies. - (2) Whena poll : is -iaken an - elector:
o receiving: a ballot paper from-the Presiding Qfficer,;if -he:desires :to:vote;

record the vote:. ther¢on :by.putiing -against:the -name. -of - the;candidate. for -

whom he wishes fo vote a cross mark:and shall insertdt into. the ballot-bex



Tripura Gazetle, Extraordinary Issue, March 21, 1980 A. D. 13

and shall put his signelure against his -rame in the copy -of 1he volers. Jist
maintained by the Presiding Officer.

38. Rcjection of ballot parer.—(1) A ballot paper shal] be mvalid #f—

(a) itis not duly marked; or

b) it contains no record of voting ; or

¢) more than one mark is placed on it against any candidate’s name ;
or _

Ay the number of votes recorded thereon exceeeds the number of seats
fo be filled ; or

¢} the wark is so placed as te repder it doubtful as  to -vhich
candidate the vote has bcen given ; ot

{) apy mark is wade by wbhich the member may afterwords be
identified.

0. Sealing up of tallot boxes and papers after close of poll.—

(1) QOn completicn ot the poll the Presiding Officer shall, in presence
of such candidates.ard authorised repersentatives of the candidates as may
be present close and seal up the.ballot boxes and send it to the Returning
OfGcer personally or by registered post or through messanger and abtained
a receipt from the Returning Officer,

(2) The Presiding Officer shall .allow  the .candidates or their
authorised apents.as may be present at thedime to put their . seals on the
hexes to be sent by the Presiding Officer.to the Returning Officer.

(3) The Presiding Officer sball send to the Returning Officer . by a
separate registered cover with “acknowledgement due”  the following,
malterials.

a) the signed copy of the-veters “list maintained by him”,

b} a cover containing the cancelled- votes,

¢} the ballot paper aecount,

d) a cover contajning the unused ballot papers,

¢) abrief report on the voting; in his particular station. -with special

notes, if any, om matters required to.be brought to the knowledge of
the Returning Officer concerned. : '
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40. Custody of seajod ballot boxes and other papers.

The Returning Officer shall make adequate arrangement  for the safe
custody of all sealed baljot bexes and packets and other papers used at the
Poll until the Commencement of the cotirting of votes.

PART—V
COUNTING OF VOTES IN DISTRICT CONSTITUENCY .
4. Fixing of Poll, place, time and date :— The Returning Officer shall
at least one week Lefore the cate or the first of the dates fixed for poll, appoini
the place or places where the counting  of votes  will be done and the date
#nd time on which the counting will commence and shall + give 2 notice of
e same in WIIting to each candidate R

Provided thay if for any reason the Returning GfScer finds it -_necessary

S0 lo do he may after the date and tite and place so fixed or _any of them

after piving notice of the same in writing to each cancidate or his élection

agent, .

42. Admission to the Place fixed for counting ~ The Returning Officer
shalf exclude from the place fized for counting the votesall persons except—
a) Counting Assistants as he may appoint to assist him on counting,

b)  persons authorised by the Returning Officer, ard

(¢} candidates or electjon agents and counting agents dully authorised

by the candidates concerned. _
43, Counting of votes—On the date and at the time and Place specified
suder rule 41 the Returning Officer shall proceed as follows ;~—

al  ihe Returning Officer shalj satisfy himself that all the sealed batlot
boxes used at the poll and which are to be counted at that . place
have been received and accounted for;

b} the Returning Officer shall than allow the candidates and their
election agent present at. the counting, an opportunity to inspect
the sealed ballot boxes and the scale for satisfying themselves that
they are in order ;

¢} if the Returning Officer is satisfed that all such sealed ballot boxes

are to be counted at such Place bave been received and are in
order he shall, ' '

s A s

it

et
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() open the sealed ballot boxes :

(i count the pumbey of ballot Papers  taken gyt therefrom and
record it in g statement ; )

(i} scrutinige the ballot‘papers and Separaie these which m his
opinior are valig from those whicp in his  opinjon are inyalig
indicating on 1he letter the worg “rejected” and the grounds’ of
Yejection ; )

(iv)  count the yalig votes obtained by eacp candidate,

44, Declaration of I'CSUH.*—'WIIBH_j the counting  of voles have Beep
coiupleied the Returning Officer shal] forthwith— )

a) annoupce the result 1 these Present ;

b} report the result to the Secierary 1o (he Government of T ripuia in
the Education Depa‘wtment; ' A

¢l prepare ang certifly o ropost of the election iy Form—X ang

) seal up i Separate lox the valig ballot Papets and thie Iejected
balot papers and record on escly such hox 4 description of its

coutents ' o

45 Publication of the TS0t in the Gff'pjn Gazette.— Ag 500N as may
Lo alter (he result of g election  hag been Te€Ceived by the Secretary,
Vducation Department he shati calise fo be Publisheq iy the Officjal Gazette
the names of 1he Persons elected g, members of (e Tripury Board of
.‘»‘ucum_fnry Lducaiion frem the Disirict Constituencieg

PART-1y
I\-IISCELLANEOUS. ;

46, Custody of ballot seated boxes and otber ejcction raper—All;ballot
boxes used at the election and lhe packets of the ballgt Papers,and  other
Mapers 1elating 1o election shajj after the election pe kept in such Custody
is the Stafe Government may disect, '

47, Production apg inspection of election baper—The boxes;of' ballot
bapers whether valid o Tejected ang thejr counterfoils apg the pPackets
containing the Jist of electors signed in accordance wiqp rule 37 shaiy not be
ciened nor shall their content le inspected by or Preduced before any
Bevaou oy duthority vxeept under the orger of the Compeient éourt.
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48, Disposal of election' papers.—The paekets' and oiher p;i)ers
referred to m rule 47 shall be retained for'a period of ene vear from the
dale of declaration of the result of the election and shall thereafter be
destroyed unless there is a direction to the contrary given by a competent
courl or by the State Government. :

49. Disputes—Any dispute or any objection in connection with conduct
of the election in polling station shall be referred to the Returning Officer
whose decision thereon shail be final.

50. Interpretation in case of doubt,—If apy question arises ds to the

interpretation of thsse rules otherwise than in connection with the decision
of @ question under rule 49, the question shall be referred to the Minister-
in-charge to the Education Department for decision and such decision shall

be final.
51. Power to give direction—The Secretars to the Governme nt of Tripura

in the Education Department may from tine to time issue such general or
special order as may be necessary to remove the difficulties in the operation
of any of the provision of these rules. :

FORM—I
Electivn to the Tripura Board of Secondary Education,

N

NOTICE
(See rule 9)

Flectoral Roll for the electorate comprising of Assistant Head Master
and teachers recognised High Schools and Higher Secbndary for-the..... ......
sub-division/district.

A draft list of voters included in this part of the roll is published
herewith for general information.  All claims -for being included in this roll
and all objectionsto the inclusion of any name or- other entry: there.in must
be made in Forms Il and Tl 1espectively not later than the... ... ... ..
day of... - ... 19

All claims and objections shall be sent by registered ' pos to: the
Authority and at the address specified below.

e i g
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Authori ty and Address,

Revising Authority
Address
FORM-—11 Regzstermg Authonty,
Election to the Tripura Board of Secondary Education,
(See rule—10)

Electorate comprising of Assistant Head- Master and teachers of
recognised High Schools and Higher Secondary Schools.

Claims for inclusion in electoral roll of, .

«.residing at,.. :

The claimant has the following electoral qualifications, namely, .. m
in support of which the claimant
submits with this clajm the following original/certified copies of dbcuments.

17— - —_— -,
" DECLARATION
The above particulars are true and correct in gl Tespects.

Dated— — — Signature of the claimant
(*Name in full of the claimant),
FORM-—111
Election to the Tripura Board of Secondary Education
{See rule—10)

Electorate comprising of Assistant  Head Master and teachers of
iecognised High Schools and Higher Secondary Schools,

I hiereby give you notice thag 1 object to the mnclusion of * the name
of— - — == - - — - — - —/the
entry-— — - — — ~— in the electoral roll of the electorate

nicnlioned above ag serial No,—— — ~—in the rolj of the— . __ —
disirict— — — —
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The grounds of my objection are— —  —  —  _—in respect
of which I submit with this objection the following originalfcertified copies

of documents, namely —

T declare this objection 1o be true to my krowledge and information.

Signature of the objector.
Particulars of the objectlon :—Eunteted in theelectoral roll of the above

Patg— e — —

sub-division— — =

district— — — —

presenti address— — =
(*Here enter the names appears in the electoral roll).

FORM—I1V
Election to the Tripura Board of Secondary Education.
NOTICE
(See rule—14(1)
To
You are hereby informed that your claimjobjection in respect of the
clectoral roll of the slectorate for the election of— — . —{place)
at—  — —O0 o¢lock— -~ — — —day of— = -

and you are directed to be present at the hearing with such evidence ag you
may wish to adduce.

(Revising Authority)
FORM—V .
Election to the Fripura Board of Secondary Education.
NOTICE
(See rule—14(2)
To .
Wher.eas objection 1Jas been made by— U R e -

— — — —bf— — - — —to the inclusion of

.

i A

L e VN T B

.

paReney

e e et s
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vour pame in the electoral roll of the electorate for the election of—
— —on the grounds stated below, you are hereby informed

that the objection wiil be heard at— — —(place) at— —
—and you are directed to be

O ¢clock on  the— — e -
present at the hearing with such evidences you may wish to adduce.

Cirounds of objection : — o e
Revising Authority.

FORM-—-VI
- (See rule 22) Y
PUBLICATION NOTICE OF ELECTION OF TEACHERS
REPEESENTATIVES IN THE TRIPURA BOARD OF -
SECONDARY EDUCAITON.

Whereas a notification under sub-rule (1) of rule 31 of the Tripura Board
of Secondary Education Members Blection Rules, 1975, for the holding of an
clection to fill the teachers and Asgembly members representatives in the
‘Fripura Board of Secondary Education has been issued, I ...........the
Returning Officer for such election do hereby give notice that— .

i) Nomination paper may be delivered to the undersigned at his

office in.o..vvvnnin. or if he is unavailable/absent to...........at the
said office between 11 A. M. and 3 P. M. on any day not latter
tham.......... : ‘ '

ii) Forms of nomination paper may be obtained from the said
office during office hours on any working day ;

iii) The scrutiny of nomination paper will take place at the said
oflice... . ...... {date} at......... (hours). i

Place.. oo iieienns Signature......op.icee

Date... . coieenns : Desighation.... ciciveirins
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FORM-—viI
(See rule 23)

NOMINATION PAPER
ELECTION TO THE TEACHER REPRESENTATIVE IN

THE BOARD.
We hereby nominate... ., .

(for names apd address of candidate)
candidate for election to the membership in the Tripura Board of Secondary

a5 g

Education,

We have verified and do hereby declare that the bame of the candidate
Appears in the electora] roll of the Disirict coustituency of North/Soutthest
Tripura in the State of Tripura. A certified copy of {he entry in ihat
clectoral rofl relating to the said candidate s attached.

We further declare that both of us are the electors from the North/
Souﬂr/West/Trjpura District contituencies,

Signature of the proposer...

Date...
Signature of the seconder.,.
Date.-.. T
I assent to the Signature of the candidate..,
nomination, Date..
FORM—VIz

(See rule 23)
NOMINATION PAPER

ELECTION TO THE TEACHER REPRESENTATIVE
IN THE BOARD.
We  hereby nomigate .. .., S B e W e B8
(for names and address of candinate)
candidate for eiection to the membership in the Tripura Board of secondary
Iducation,

We have verified and do heareby declare that the game of the candidate
aappears in the electoral roll of the District constituency of North/South/
Wost Tripura jn the State of Tripura. A certified copy of the entry in
that electoral rol) relating to the said candidate is attached. '

a
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We further declare that both of us are the electors from the North/
somithfWest Tripura District constituencies,

Sigpature of the proposer... ... .. .. ...
Date... A
Signature of the seconder...
Date... e

i aszent to the Signature of the candidate...

nomination. Date...

FORM—VIII
[ See rule 26 (4) ]
NOTICE OF WITHDRAWALS OF CANDIDATURE
To

The Returning Officer for the

Election to the teachers

representative in the Tripura

Board of Secondary Education.

I, 8hri —_ — e —_ — —_ of — — —
rondidale at the above wentioned election do hereby give notice that I
witlidraw my candidature.

Signature of candidate— == g —_ —
Vlace- - — — ) ’

|5 27 e R

FORM—IX
{See rule 27)
LIST OF CONTESTING CANDIDATES.
Blection of teachers/representative in the Tripura Board of Secondary
Vducation from the— — — — -~ constituency.
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RETURN QF ELECTION

Ylection to fhe teachers in the Tripura Board of Secondary Hducation
from— — — - — -— —consfituency,

The result of the voie is as follows = —
No. of valig votes— . __ __
Mo, of members to be elected — —

) S'I_T-MI\_’NU. Name of candidate Yotes polied Names of elected
by each candidates apd
candidate. order of election,
i T — e CaNdidate T e, o
t
A1,
= !- B A N
Fdeclare that— — — -— -
(I} Name-- — — —
Address-— __ — —
) Name-— — — — i
Address— - o {
(3) Name—  __ - ;
Address.— - !
his/have heen duly elecied,
DA s oo s e dagise.. —19— __ AT

Sigrature of Returning
Officer. )
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THE SCHEDULE
Custedy and preservation of election paper.
( See rule 19 )

ﬂBcscripti011 of the Custody Period for which ~ . ..

R i

to be preserved.

i e R R TR T T

clection papers.

1. Preliminary electoral Director of One year.
rolls published under Education,
rule 7. Tripura.
2. Claim and objection to Ditto. Ditto.

the preliminary electoral
rolls and the order of
the Revising Authority
thereon.
3. Final Electoral rolls. Ditto. ’ Three years.

By order 6f the Governor,

Secretary fo the Government of Tripura.

s e 2 i P
Afiiad Liim [ETE

Printed at the Tripura Government Press, Agartala,




